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CENTRAL AOMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
CP No.99/2003 in DA No.2648/200%
Mew Delhi, this the 26th day of gpril, 2003

Hon ble Smi. Lakshmi Swaminathan, vice Chairman(d)
Mon’ble Shri V.K. Majotra, Member(é):

Randhir Singh Bhardwal
House No.l956, Mamurpur
Marela, Delhi : - Petitionear

(shri apurb Lal, advocate)
VErsUs
1. Shri R.S. Gupta
commissioner of Police
Police Hgrs., IF Estate, Mew Delhi
2. Shri Ranvir Singh _
addl. Deputy Commissioner of Palice

security Poline Line g
Yinay Marg, New Delhi o Raspondents

ORDER (orall

Heard both the learned counsel for parties.

2. sShri Aajesh Luthra, learned counsel has submitted y&; “
copy of the order issued by respondents dated 7.4.2003, copy
plaoed..on record and copy has also been given to learnsd
cgunsel for petitioner, aftér making submissions on C.P.,

Shri _apurb Lal learned counsel for petitionsr has submitted

at the Bar that he does not wish to press C.P.

We note that by Tribunal’s order dated &.3%.2003%,

£

notice was issued to alléged sontemner/respondent No.2  in
CP-99/200%, Hs rightly pointed out by Shri ajesh .Luhtraﬂ
learned counsel, respondent No.Z in CP was not impleaded as
a respondent in Oa~2648/2002. In  the circunstances,
contenpt notice against alleged contemner respondent HNo.Z,

i.e., again
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£t Shri Ranvir Singh,.ﬁdélq. Deputy Commissioner
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of Police, gecurity Police Line Winay Marg, Mew Delhi, was

not justified as he was not party in the atoressaid O0A.

4. In the facts and circumstances of the case,
noting also the submissions  of - learned counseal for

petitioner, CP-99/2003 iz dismissed. dMNotice to the alleged

contemmer is discharged. File to be consigned to the record
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Member (A) Yice~Chairman (J)
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